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The appli~ant filed a suit in the court of learned 
;/ 

M.ms if, Jai9ur (We~t), Jaipur and prayed that the respondents ' I 

rj 

be directed to de~lare the result of the examination held in 
! '~ 

the month of Janu.ary, 78. 
" '1! 

2. The suit ';ras been filed in the year 1984 after more 
,lj 

than 6 years. 
Th~ second prayer is that Ram Lal was aypointed 

;i 
\I as Khalashi though he failed in the examination and he was 

given the grade of Rs. 330-480. 
·.I 

3. The re'Spondents have submitted that the re 1r1as a mistake 
11 
) 

in tre examinatipn as the senior most person, Baij Nath Pandey 
"• 

could not be int.imated and on account of inadvertence, his 

" ~ame d~es not find place in the list of successful candidate 1s, 
,.1 

so the result 0£:1the exam:lnation was not declared and tre 

whole examination was cancelled. 
" 
I 4. The second submission about Ram Lal is that he is a 

'I ,11 applicant is 
member of the scheduled Tribe whereas the a 

I 

member of the scheduled caste. 
; 

! 5. There arje different quotas for different, classes of 

persons, namely;.; .scheduled caste and Scheduled Tribe and a · 

person of the S~T., if available, can only be appointed 
'i ' 

against the res~rved quota of s .T. and a person of Scheduled 

' 
caste _cannot be, appointed against the reserved quota of S .T·. 

Apart from that.~ Ram Lal is not a party. FDr that reason alone, 
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the aPP licanb .has no case 1 Also there was a vacancy of. the 
ii 

s.c. person and nq person of the s.c. who has failed o£who 
'11 ' 

''1, ,,, 
has passed or who'[jwas not senior to him has been appointed. 

" :11 In such circumstapces, the at;>pl:ic ant cannot claim any right 
.11 

of higher salary~ i '· 
:.;! 6. The T .A. ''is disposed of accordingly, with no order 
-ii 

as to costs. 
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( D .L. ME:l-f.I'A ) 
vice-Chairman 


